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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to preJcnt the Report. on their behalf. prescnt 
this Twenty-third Report on Steel Authority of India Ltd.-Import of Steel. 

2. The Committee took evidence of the representatives of the Stl~cl 
.Authority of India Ltd. on 31 January. 5, 6, 27 February and 25 March, 
1981 and of the Department of Steel on 26 and 27 March, 1981. 

3. The Conunittee considered and adopted the Report at their sitting 
held on 27 April, 1981. 

4. Thl~ Committee wish to cxpn.ss their thanks to the Department of 
Steel and Steel. Authority of India Ltd. for placing before them the material 

and jmforma~ion they wanted in connection with the examination of Steel 
Authority ot India Ltd. They wish to thank in particular the representatives 
of Department of Steel and Steel Authority of India Ltd. who gave evidence 
and placed their considered views before the Committee. 

NEW DELHI; 
April 29, 19R 1 

i'alilikllo 9, 1903Ts) 
"'~."j("" 

.;.. .... ",;!. 

BANSI tAL, 
Chai,.malt, 

Committee on Public Undertakings. 



PART I 

BACKGROUND 

A. Import oj Steel 

1. In order to meet the gap between the demand and indigenous supply 
large quantities of iron and steel are imported. The imports are mostly made 
by SAIL. Following Government'.. decision in 1970 to canalise import of 
many categories of steel through Public Sector Steel Company, steel imports 
started through Hindustan Steel Ltd. In the year 1974, Government formed 
a separate Public Company called ~AJL International Ltd. which took over 
the import and export functions of the HSL. However, with the reconstitution 
and merging of various subsidiaries, the export and import functions ha\'c 
once again been entrusted with the Export and Import Department of Central 
Marketing Organisation of SAIL. 

2. The following ~tatement shows the indigenous production of saleable 
5teel and imports canalised through SAIL during 1978-79, 1979-80 and 
1980-81 : 

A. Prcducticr : 

Main producers 

Mini steel plants 

B. Canaliscd Imprrts 

TOTAL: 

---.-.-- ._----_._---------

(In '000 tonnes) 

1978-79 1979-80 1980-81 
(exp!cted) 

6556 60211 6130 

1S03 1313 1729 

8059 7341 7859 

-----------------
656 1334 1460MT 

8191 8615 9269 
~_. __ • __ .r •• __ .. ". __ 

(Source : Annual Report of Ministry of Steel & Mines, 1980-81) 
3. The imports by SAIL are under (i) buffer, and (u) back-ta-back 

scheme. For certain categories direct imports by actual users are also allowed 
10 LSS/81-2 
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under OGL and restricted list. The following statement shows items for 
which imports under OGL were allowed during the last three years: 

Iron & Steel items other than those Imports of which is banned, restricted or 
canalised. Some of the items under OGL. 

.. _- --.--~ ... _------_.------_. --_ .. _---------_._--_ .. 
1978-79 1979-80 1980-81 

.. - --_. __ .. _----------_.,- ._--_ .. -_ ..... --.. --. --------~.,'--,,----. ----~---- ---

Non-JPC Item : Forsc:d Ncn-JPC item: Wires earh:n Nf)n-JPC items: Cold Steel 
blooms/rounds above steel wires. hardened strirs :!2mm width and '20 mmetc. & tem~rcd ,tc. belcw subsequently 

amended to 20mm vide 
P.N. No 12/80 dt. 21-4-80. 
tte. 

JPC items: Blooms, Flats JPC Iterr:s : Ch:querec plat'~, JPC Items: Chequercd platts, 
ab"ve 350 mm width C'f plates Ie- ]8-2062 ~",citkE.- plat< f. strucull~ Is, II ur.c's 
bcbw 6mm thickness, tion, Rou~ds ]8-2062 etc. tic. to IS- 2062 sp:cifiea-
Rc1kd Rcunds abcve ticn. 
240mm,ehequered plates 
etc. 

4. According to a note furnished by SAIL imported material under 
'buffer scheme are to be supplied ttl core sectors of the Government and 
other priority sectors to make good the shortfall arising out of domestic 
'Supplies. Buffer imports introduced in 1978 .. 79' are exempted from payment 
of import dllty and countervailing excise duty. Thie ma~erials imported are 
sold at the domestic stockyard selling prices. The difference between the 
landed cost and the domestic selling price is reimbursed to SAIL by JPC 
out of the import pool fund created by adding a surcharge to supplies made 
from indigenous sources Materials imported under back-tl\·back scheme are 
sold to the endusers on the high-seas at the same price a~ which imoort 
order is finalised after adding a service charge of 4 per cent. 

5. The following statement shows the import plan and actual shipments 
of iron and steel materials through SAIL during 1978-79, 1979-80 and 
1980-81 (upto December 1980). 

Import pl8ll 

1978-79 
1979-80 
1980-81 
(Aprll--Dee. '80) 

BB Buffer 

519 S44 
860 9SO 
852 692 

(Qty. thousand MT) 
.. _--------_._---

Shipments (including spill over 
from the previous years) 

Total DD Buffer Total 

1063 537 245.2 782.2 
1810 485.2 900.2 1385.4 
1544 321.0 .282.8 603.8 

--_ .... _._---------------------
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7 The Committee enquired as to how the quantum of imports to be 
made' every year under each category is decided. The A.G.M., SAIL stated 
is evidence : 

"Initially, we, the main producers inform the Jp'c. the Iro~ and 
Steel Controller and the GovernlI!ent of india, \he details ,of 
our production plan. These are gt,:en nQt onl>, cate~ry-wl~ 
but al&O section-wise. Thereafter, 10 consultation wIth. JPC, 
Iron and Steel Controller and also consumer groups and Impor-
tant consumers as far as we can, we work out the demand 
projection, categorywise and section-wise. Thcreaf~e~, through 
the JPC we presen'!: the total picture to the Steel MIDlstry.. W. e 
say, this is the production plan; thi~ is the. demand; ~hts IS 
the shortfall and this is the quantum to be Imported, If. Gov-
Cfmnent so decide. Then there is a dialouge between Fmance 
Ministry and Steel Ministry. They come to an understanding 
as to how much foreign exchange can be allocated for the 
total import, how much quantum will be under BB and how 
much under buffer. Under buffer, it is broug.'lt into the country 
without payment of import duty. So, Finance Ministry comes 
in. Once this is fixed, !iouppose they have decided that 600 
tonnes will be imported under buffer, we have dialogue with 
'the Ministrv and the Iron and Steel Controller as to what will 
be the section-wise break-up. We take into account the various 
parameters and we try to pick up those sections which are 
required in bulk for the priority sector. Those are the considera-
tions which come in deciding which sections will be brought 
under BB and which sections under buffer." 

8. The Commit.ee were informed by the Jt. Secretary of the Ministry in 
the counle of evidence that as far as the buffer imports a,re concerned, 
we give them the quantity category-wise. As far as back-ta-back imports 
are concerned we do not tell them as to the quantity of import category-
wise. We only give them the foreign exchange availability." 

9. Asked as to how category-wise imports under back-ta-back are 
decided. The Director (Commercial) SAIL stated: 

" •.... We have to take into account whelher there a're shortfalls in 
production which have to be made good beca,use .. ,. ,as a 
canalising agency our role is to give import clearance after 
!aking. into account the. short~alls in productio!1' If production 
IS avaIlable we do not clear It. If the productIon is not avail-
able, we clear it to make up the deficits or shortfalls in pro-
ductIon, under back-to-back sch~me, within the total foreign 

. exc~an.ge provnted. Category-WIse, the plan made in the 
begmmng of the year and the final decision taken do differ". 

10. It w!JS noticed from a statement furnished by SAIL that quantities 
cleared. for Import JlDder back-ta-back arrangement upto December, 1980 
for varIOUS categorIes of steel had gone upto 11.32 lakh tonnes against 
which 8.82 lakh tonnes were registered for import. In the case of HR 
sheets and coilS!. 8S against imports of 1.09 takh tonnes in 1978-79 and 
1.59 lakh tonnes In 1979-80, the quantity cleared for imports during 9 
months of 1980-81 (upto December 1980) were of the order of 5.41 lakh 
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tonnes against which 3.90 lakh tonnes were regist~red for imports. Asked 
about the reason for the big sl?lJ!l in impox:ts ~leared durmg the year 
1980-81, the Secretary of the Mimstry &tated 10 eVidence : 

"When we originally dre~ up total. supply plan, the total shortage 
which was foreseen 10 HR cods was only 1.25 lakh tonnes. 
fhercfore, we wer~ expectin~ to meet all other requirements 
{ully from domestic production. However, there was a total 
shortfalt against !target in HR coils of the order of 2.25 lakh 
tonnes. This could have been the reason for that" 

11. As regards distribution of imported steel, it was explained by the 
Director, in the course of examination of the Ministry that so far as the 
buffer imports were concerned, allocations were made on the same basis 
as indigenous material. For instance for HR coits, there was some criteria 
laid down by the Department of Heavy Industry for distribution of indi-
genous material to individual tube m.a,kers. The material under buffer imports 
would also be distributed on the same lines. The total quantity available 
domestic and buffer is distributed according to this criteria. If a consumer 
wanted more it was open to him to get it under back-la-back scheme. 

12. The Committee also enquired during the course of examination of 
SAIL as to who took the decision about 'the allocation of Imports under 
back-to-back especially when advance action is taken by SAIL. The Com-
mittee werc in the first instance informed by AGM that this was n combined 
decision. However, when asked as to who participated in this decision, the 
Chairman, SAIL, stated 'that basg on the informati()n available from the 
various departments, the GMM took the decision. There was also no f..:edback 
from him. 

13. The Committ('e enquired whether 'the Ministery .had reviewed the 
wnrking of the back-to-back scheme And issued any gUidelines to the SAIL 
at any time. The Secretary of the Department stated that no specific review 
had been done and added: 

"The back-to-back scheme is a part of the general canaliscd import 
under the OOL. It is under the guidelines of the Commerce 
Minisny and the CCIE. Apart from whatever elaborate 
instruCtions are there, we have not gone deeper into it." 

B. Procedure for Importa 

14. In regard to the procedure for imports under BB Scheme, the SAIL 
bad stated in a Dote : 

"The endusers are required to submit their demand in the prescri-
bed form as per Import Policy, which is scrutinised by Import 
Clearance CeU keeping in view the indigenous availability. 
The quantites allowed/cleared for import are to be registered 
by the endusers with the cana]ising agency after depositing 
Rs. 50,000 or 2 per cent C&F value of the materiat'! in terms 
of import policy whichever is. less. The registered demand is 
pooled together, as far as posSlDle, category-wise and import 
aetioD initiated 6y the canaJising ~ncy. Tender enquiries 
for procurement are issued from time to \ime. Order~ against 
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offers receiVed are finalised in consultation wi!h ~e I!nd users 
depending upoh· technicalities. Prior to finalisatlon Qf ~m 
orders the endusef1j are required to establish necessary finan~lal 
arrangements covering the full C&F value of the materials 
including the service charges of 4 per cent .payable to the 
canalising agency. Upon receipt of the finanCial arrangements 
either in the form of LC, or Bank Guarantee, or Advance pay-
ment in full, firm orders are released on the foreign sup~li~rs. 
The materials Me generally sold to the end users on High 
Seas' basis and for 'this purpose the shipping documents arc 
handed over to the end user through their banking channel 
prior to arrival of the consigment to enable them to clear the 
cargo at the port. The payment is received upon negotations of 
documents against the financial arrlngemC(nts made by ~he 
endusers. " 

C. Import Clearance Cell 

15. As mentioned above, the applications from end users under SB 
Scheme are scrutinized by Import Clearance Cell of SAIL. AskM about 
the kind of scrutiny carried out by .this cell, the Committee were informed 
by GMM in evidence : 

"Whenever an application is received the Import Clearance Cell 
scrutinises whether the materials can be supplied from indigenous 
sources or 'these have to be imported." 

16. Asked whether any enquiry is made about the genuineness of the 
demand, it was stated : 

liThe form indicated the name of the company its registered office, 
capacity, requirement of illllX>rts etc. They have to enclose 
charatered accoun\ant's certificate in support of the consumption 
in the past if required. And wherever We have got some doubt, 
we ask for Sales tax return for the latest quarter I\S also the in-
come tax certificate. We do not make any cross-check with the 
party j1,od others. Iron and Steel ControJler is the agency for 
looking afrer the end use of indigenous materiala in the country. 
For imported material, Chief. Controller, Imports a.nd Ex-
ports is nominated for this purpose." 

17. The Commhtee enquired in the course of examinati~n of the 
Department of ~teel whether the Import Clearance Cell had no function to 
check the genUlOeness of the demand, the Joint Secretary stated : 

"Merely. on the basis of the prescribed form it is not possibl~ to 
satlsfv oneself of the senuine necessity of demand. But it is 

. open for them (SAIL) to ask for additional information." 

18 .. To a~ enqui~ whether SAIL had asked for verification of any of the 
demands registered With them, the witness stated 'nottt> my knowledge'. To 
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a further question whether the Ministry was not concerned about what scrutiny 
~AIL did, I~ added : 

"We are concerned; but we have not come across the fact That SAIL 
has been doing too m\lCh of imports without proper verification. 
If we get credible information of this type, we will certainly 
do it." 

19. The committee enquired whether the Ministry had reviewed ahe 
functioning of Import Clearance Cell. The Joint Secretary !!otated "we 
have not revi,wed the performance of the Import Clearance Cell separately." 

20. Asked about the justification for Import Clearance Cell being under 
SAl L, the Secretary of the Department of Steel stated that about 10 years 
ago when callali!>ing function was ghen to the then H.S.L., Import Clearance 
Cell was functioning under 'the Ministry. Only about four or five years 
ag(' due to delay or red tape it was thought that as a liberalisatioll of the 
procedure it would be entrusted to SAIL, because being a commercial 
organisation it must have a better commercial judgement and it was hoped 
that things would be looked after better. The Ministry had not looked into 
whether it was working well or not, or what lacunae might be there. 

D. Commercial Formalities 

21. It was stated in a note by SAIL that back-ta-back imports by SAIL 
connotes imports by SAIL as canalising agency backed b'y specifi:; demands 
registered Wlth it by the consumers., in keeping with the Import policy/pro-
cedure and appropriate financial arrangements. In certain cases, h~wever, 
where decision has been taken to allow import of the entire quantity re-
quired by the end-user and where quantity involved was substantial import 
action was taken in advance pending completion of commercia) formalities 
by the end-usen. From a statement furnished by SAIL it was noticed 
that in 1980-81 (upto December 1980) alone there were 11 cases of im-
port of various categories of steel where advance action wa,s taken by 
SAIL. 

22. The Committee enquired as to who decided to take advance action 
without completion of formalities. Tire Chairman, SAIL stated that the 
decision rtsted with the Chief Executive of the CMO and in consullfl,tion 
with him only people could take executive action. He added : 

"I have come to discover-that in the total span of time meaningful 
departures from the laid down system have been occurring all 
the time. I have looked into that and found tl¥tt from June 
onwards, as Mr. Kaza has come now; and also the period prior 
to Mr. Kaza's coming over, there have been departures from 
the procedure in the interest of business on the understanding 
of the total role t~t the CMO has to play to meet the deficit 
thrown up because of lack of production in certain fields.." . . 

23. A~ked whether tbe arguments and reasons that warrant the depar-
ture from the laid down procedure were recorded in every case, he stated : 

"I will not be able to confirm in every case. n is a practice." 
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24. The Committee also enquired as to what ~ere the criteria for distri-
bution of imported material where advance acllon was taken by SAIL. 
The A.G.M. stated in evidence : 

"There is a variety of factors going into the determination of quanti-
ties. In the case of tube makers allocations are made. There 
are some pe~celltages of fulfilments for some. What happens 
is that for the satisfaction of some of the demands, Gome 
aberrations or imbalances take place, for some there is a higer 
percentage of fulfilment, but for others there i& lower percent-
age of fulfilment." 

Tenders 
25. The Committee enquired whether global tenders were invited for 

imports urder back to ~ack scheme and if so, wha~ procedure was adopted 
for opening and acccptmg the ~~nders, SAIL ha~. III a note ~tated. that for 
import of iron and steel m_atertals, tender e~qutrIes Were b'etng Issued. to 
the registered &uppliers who represent practIcally all reputed steel mIlls 
around the globe. However, 'the participation in the tender was not restricted 
to registered suppliers. Anyone could participate in the tenders issued bv 
SAIL, as long as they complied with the conditions of the tenders which 
stipulate, besides other things a letter of authority from the manufacturers 
or a bid bond for 3 per cent value of the offer. This practice scrvl"d the 
purpose or Global tenders. However, for new produc.ts which were not 
regularly imported such as Tinplate Waste/waste (for the fin;l ~ime). Naph-
thalene etc. SAIL issued advertisements calling for quotatl~s, since a list 
of registered supplier, was ei~her not available for these items or not prepared, 
because imports of such items were only sporadic. The offers in respect 
of tenders were generally opened in the presence of the bidders and the 
contents read out. Because some of the suppliers sometimes from a sort 
of cartel. SAIL felt that some of the othcr suppliers would be in a position 
to quote bener prices if the prices were not read out in publiC' but kept con-
fidential. Accordingly, the practice of keeping suppliers' quotations confi-
dential wao; also beinJ! tried in ~ome cases. This mil¥tt also hdp in obtaining 
better prices in case of te'ildt!fs for products where Import Tariff Concessions 
were applicable for import from selected countries. Further, 'iuch a step 
would eliminate the possibiIi~v of bidders acting in collusion to the disadvan-
ta~e- of SAIL. ~Y this .method, .the suppliers responded bettcr durin9: nego-
tabons for redUCIng therr quotahoiil further. as they were not aware of the 
actual ouotations given bv others. In case where imports werc financed bv 
Iiitemational agencies like I.D.A. ek., where purchases against (!Iobal 
tender was one o( the pre-conditions, advertisements were issueil in the 
press cnllinl!' for auo'ations. In such cases, tenders were onened in the 
presence of such bidder~ who mi~ht be present at the time of opening OJ! 
the te~d~rs. Orders were finalised in consultation with the users, who in 
furn;. IJ I~ unders!ood obtain the approval of the financiDl! 3l!'encv. As 
~garo!l the authon~ to plate_to orders it was stated that in so far as SAIL 
IS concem.ed aut~orlty for: approving of placement of order or accel)tance 
of tender l~ exercIsed at dIfferent levels depending on the value of the order 
as per delegation of rowers. 
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E. NelOliatiolU 

26. The Committee enquired whether there had been any cases of im-
port by neaotiation wiUt Individual fore. parties. It was stated in a 
noto by SAIL that there has ~el1 cases when: imports had beec finalised by 
negotiation. Such negotiations had become necessary as some countries who 
e~ark a certain quantity for export to India did not participate· in the 
tenders, but made offer as and \vhen they were in a position to UDdertate 
an order. Sgch offers were being avai" of whenever prices were attrac-
tive. also with a view to fulfil tho 1iade Plan and to avail of credit facilitiel 
offered. Such negotiations ware also resorted to in ililOIated cases whe."c 
demands were urgent. 

27. The following statement· as furnished by SAIL above the detaiJs 
of orders finalised on negotiation basis in 1979 and 1980 . 

... At the time of tactual verification SAIL intimated that the statement 
show:\ some orders fmallsed on negotiation basis. 
10 LSS/81-J 
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F. Price 

-. -28. During lY7~P'O. out ofilie totalavaiJAbilily of mild sted in the 
countries, distributioD and pr~ of 66.5% rDailerial were aovemedJiy J,P.C. 
The products of Mini Steel Plants and rerollers are not aovernccl by tbe 
}I~C'. Out of SAIL's production 82.6% came under JPC control. The 
categories of items covered under J .P.C. included Billets. bars and rods. 
structlll'als. plutc!'I. H.R. Sheets. CR Sheets a,nd CR Coils. GP/GC Sheets, 
H.R. CoilslSkelp. Rails and Railway materials, ole. The items which were 
outside J.P.C. purview were tin plates, electric steel sheets pipes, steels 
with sp~cial comp£lSition inc hiding alloy steels etc. Semis Banf and -rod,<; 
were also taken oul of the pricing purview of I.P.C. in February 1981. 

29. A'I mentioned earlier, buffer imports are exempted from paYment 
-of import duty and cOllntervailitlf excise_ duty. The Department of Steel 
had been taking up with the Mintstry at Finance to :&ave tun dU];JDmP-
tion on the: ground that CIF price was ilWlliably more t~ the price. 
However, in the rc~ntpa!it. the cost of productiQ.n had gone up-an<Uhcre 
.was -glut inihe -intemationaliroo ·and ateol -market . with :8ttendant. price 
reduction. As a result the difference between import price -and the ~to"k­
yard price had narrowed down and In some cases the CJ'F price during 
1980-81 was lower. . 

30. The following statement compiled from information furnished bv 
SAIL shows comparative position about price of Imported and Indigenolls 
Steel Ma'teriats :-

Category 

~--- .. - --... -_.-._-_. 

1. MS Bars'" Rods 
2. MS Plates 
3. MSStructu1'8ls 

4. HR S~ets/Coils 
S. CR Sheen/Coils . 
6. Tinplate Prime 
7. OPjGC Sheets/ [:( ils 
8. Tinmill Blick PiRte 

1980-81 
(April-
Oct. '10) 
avC!1lle 
C&Ppricc 
of Imports 

2512 
2830 
3OlO 
2744 
3577 
6138 
4284 
4453 

Averaae Land~d O-st Averaae 
... ~--- St!'ckyard 

Buffer BB price 
(w.e.f. 
14/1 5·7·80) 

-~-.-----------.--. --.-. " .. 
2~74 372~ 2920 
2944 4247 3039 
3085 4433 2970 
2801 4107 3JI4 
3645 5371 5043 
6218 976,· 824S 
4355 645S· 6R74 

4525 6594 4333 
-_." "-'-' .. -~- ---. -~---.-----

Note : A. (i) The import prices are inclusive of all elements for qunlity / 
thickness/size etc. Cost and ocean freight inclusive (i.e: C&F Prices). 

(ii) Ahovc avcrage prices of quported steel are arrived at by dividing 
the ca~iOry-wisc value of impor.ts by the _ quantity of· imports. The im­

_ port· prices are C&F prices aU duties UJJpaid. In case of -Back to Back 
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iDlports 'Duties' arc paid by Cu,stomcn; directly while Buffer. Imports are 
c:xempte-:i from duties. Eaeh product item includes the J'roduct lIf. aU 
categories1Si7JeSjspeal.ltbickness etc. for ~.g. prices of plates ';Deludes. boiler/ 
sJdp ~ quality and other cateaones of plates of vanous thiclmos&/ 
speen. qllatitTes. 

(iii) Landed cost of buffer imports a,rrived at by adding marine inllu-
ranee and average porVclearan~s charges to c&F prices. 

(iv) Landed cost of H.S. imports incl"des marine illSU1'lftCe port/ 
clearance charges, custom dutie&, countervailing excise duty and SAIL's 
service chups @ 4% on C&F prices for high-seas sale. 

B. Indigenous prices are based on ]PC gockyard prices for standard tl!st-
ed material and are inclusive of excise outy Freight element, IPC Cess 
Development Fund etc. These prices are arrived at on the basis of average 
price of GP IGC sheets/Coils, plates-all categories, C1l Sheets/Coils aDd 
HR. Sbeets/Coib and are inclusive of average size extras and spelter extra. 

There is no regular indi&'eoous price for IMBP as it is not available 
for salo fDdigeaous1y. However, Oovmnnent fixed the abole price for 
sale of buffer import ~terial. 

*(i) There is a preferential ratc of custom duty for import of these 
items flom S. Korea/Spain. However, calculalions are on the basis of 
full rate of duty. 

(ii) The indigcnou!; and import price of OP JGC Sheets are not exactly 
comparable as nllnimum zinc coating for indigenous material ic; 37~ f!m/m~ 
as compared to 275 gm/m2 for imported material. 

31. The Committee enquired whether the Government reviewed from 
time to time the international price and the domestic price to make necessary 
arrangements in the imports under buffer. The Director in the Ministry 
stated : 

"At the beginning of the year while drawing the programme for 
buffer imports we do take into consideration the indigenous 
price ,and the international price in the recent put. Dur-
ing the middle of the vear we revi~ U1C whole 
position and re-adjust the buffer programme to the extent 
necessary. Apart from thio; on a monthly basis, we do not 
get any information." 

32. The Committee were also informed that duriog 1980, there were 
two reviews of buffer importr.. One review was lDtII,de in October, 1980. 
On the basis of that review certain corrections were made in the original 
buffer plall and with the approval of the Ministry of Finance the decISion 
was communicated to SAIL on 12.80. Tolbat a fuIther correction was 
made on 24-12-80, which was n~itatcd because of the Asian Oames 
r~quirements. . 

33. Asked whether at the time of revi~w in 1980-81 the Ministry 
examined whether there was. a case for continuing full duty exemption, 
the Director stated : 

"The international prices continued to be higher. On tbe basis of 
the facts 3nd fl~ ~ to U~ at the time we did dJe 
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review there was no reason to diSQOIltinue tIUs. Th(\I:'for~wc 
continued this !oCheme." 

34. From the ~tatement of comparative price of the landed C(1St and 
the average stockyard price in July. 1980 as gi~n earlier it is, secn Ihat the 
Janded cost inclusive of duties was hiJber than the avenge stockyard 
price. However, since the iniporters under Back-to-Back: scheme would 
Dot have got the additional material required frum JPc, a comparison 
needs to be made between the landed COlt and open marbt price in the 
country. During the course d. evidence of SAIL, the Committee desired 
to have a comparativo picture of the landed cost and the open market price 
for vllJ'ious products. This informalion was, however. not forthcoming 
from SAIL. In a note furnished after evidence, SAIL, howeVer, furnished 
a statement of open market prices as fumi~hed by varioul zonal offices of 
Central Market Organisation of SAIL. It i~ seen therefrom that the open 
market price in October, 1980 for some of the products was much hi,)1er 
than thc landi!d cost (inclusive of duty) as lihown in the folJowin~ state-ment :-
Product 

Plate~ 

HR Sheets/C"i1s 

C"R Sheel ,Ieoil~ 

OP/Ge Sheets/Coils 

Aver. Landed C<'st 
(Rs.prrton) 

4247 
4107 

5371 

6458 

Orx-" Mork('t rricc 
(Rs. rx-rtl'n) 

4600-5200 

4600-5600 
(HRSheet1l2.~ mm) 

6100--7300 
(CRCSheet~ O,6~ mm) 

7200-85'0 
(GP/GC Sheets 0.(3) 

35. The Committee were informed by the Secretary of the Ministry 
during the cour!>c of evidence that in the month Of February 1981. there 
wa... a price rise of 20 per cent on steel material which on an average 
came to Rs. 600 per tonne. Further. bars and rods. 80 per cent of which 
are produced by rolling mills and mini-steel plants had been taken oUI of 
the control of J.P.C. 

36. According 10 Press Reports following the jncre~ in the price of 
steel, the open market prices of steel products had shot up iiharply. Indeed 
the upward movement in prices had started already from December last 
onwards. The market circles had already begun to expect an increase in 
,he ofllcial prices. Since the official hike. the ",rice of rC-foJlrd products 
had gone up by 40 to 50 per cen'. There had been a tidy orem'um 0\ er 
JPC prices ranging from Re;. 1000 to RI!. 2500 per tonne. 

37. The Committee pointed out that in such a situation if the iDtcr-
national price was below the domestic J)rice. the end user ~fned if he im-
ported under back-tn-back scheme. Astred whetller the Ministry hHt 
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exam Icd that tht.: ull~r did not gel an inordinate gain, the Joinl Secretary 
of th,· MilIistry stated in evidence : 

"There is a lot of under-"tilisation of capacity in our industry. So, 
if ';he international market prices bappen 10 be low and vari-
ous units in the indu,stry find it worthwhile to, increalic . their 
utilisation of capacity by importing more from· the inter-
national marke'L, I think this is!lomethin2' which i~ desirable 
aud this does not involve any discrimination because this 
opporttmity is open' to everyone in the industry. When we 
lay that Back-to-Back imports will go up when the inter-
national mar1cet come,s down, it is not as if only a few people 
get them. Anybody can register for more Back-to-Back 
imports and it would be given to them. It is not :ihat one 
gets undue advantage. Thls Is one of the reasom why It 
does not appear to he advisable to have too close monitoring 
or a check of Back~t()-Back imports under the circumstances 
where ILhe international prices are lower than the market prices. 
Once the disideratum of domestic production not heinl! affect-
ed haR been satisfied there is no advantage in checking thc 
quantity of Back-to-Backimports." 

38. When pointed out that according to reports appearing in the pres~ 
~here was wide-spread existence of bogus users, availabilitv of JPC category 
of st, ,1 in the open market and a huge difference between JPC price and 
the (:pen market price wh.ich is appropriate by the middlemen generating 
unace 'unted money, !(he Joint Secretary stated that thcre wa" specific 
macl1 nery in the Iron and Steel ControlIer and CCIE oflice to check the 
ena ll'~ of the materials. He added: 

"We do get information and reports from the Iron & Steel Con-
~rollcr about the number of inspections carried out. in how 
mally cases persons were found Qlisutilising the material, how 
many suspension orders were issued. cnqujrie~ conducted and 
their results and all that. So, this is a sort of return which we 
get from him. As far a!'l CCTE is concerned, we do not get 
any return from him. But We know that a machinery does 
exist to check misutilisation of imported goods." 

3<). The Committee enquired from SAIL whether there was any sensi-
tive cdl that kept track monitored the flucluations in international prices 
and t ded to determine whcther it was beneficial to import undcr BB or 
.unde' buffer and vicl'-l'er,I'Q. The Di~cctor (C) stated in evidl'nce : 

"The whole question of examining thest' is done by the CMO Orga-
nisation. But is not sensitive to these variations. We do not 
have a system as slIch Vaguely. some people in the business 
may talk' about it. But it j); not a concerted effortn·)t a~ a 
part of our respon!ljhilit.y." . 

1 o. The Committt'c enqlllrcd from the Secreta!'Y; Department 01 S(('( 
whet:: r the·Min.istry had any time given thought to the kind of market-
ing i Ilt~lIi.rencc neceasary for an organisation of this kind. The Secretary 
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stated that if hail done in a general way. It hild not, ,made ~y :-;liCC4al 
examination specifically. Asked whether in their judgement there lrad 
been adequa~e market intelligence, the Joint Secretary stated: 

··Our judgement is that while there i.s. roo~ f~r impr9veUlc .t the 
performance overall has not ,been such as 10 ne~d any (lilical 
changes while there is no room for complacency.n . 

41. The Coll~mittee enquired whether the Ministry insisted. on . itt~Ui­
genre being supplied to them by SAIL so t:hattheymigbt be, a1'Jlle<1 with 
information before taking a decision. The Director Finance stated uWe 
have not asked for it so for, but we can." 

Pricing of Stainless Steel 

42. In rcply 1£0 one of the points for discussion during visit uf tho 
Committee 'to Central Morketing Organisation, Calcutta on 3-10-80, it had 
been stated : -.:,' ,,:: 

"Certain categories of imported stainless steel are sold to th.) end 
users on 'high seas basis' at domestic selling prices which. are 
much higher then the import prices, with a view to ensur~ off-
take of domestic materials also. However, if the Lnport 
materia! prices of such stainless steel items are higher than 

, the domestic prices, the actual import prices arc charge<.l. '" 

43. Tbe Cominittec' cnquircu during the· courSe of cxamina:cil)n of 
s~ L as to why, similar policy sbould not be followed in the case of import 
of other iron and steel material. It was then statedtlrat the positi:m 8S 
intimated to the Commitlee was not con'ect., Subsequentlr, in a n"te to 
the Committee, SAlL intimated that the information furntshcd earJ.;er to 
COPU was based otitheprioing system in vogue up to 8th March, 1979. 
The factual posifion regal'fting the prescn't system of pricing of imported 
stainless steel canaliscd through SAIL is as follows :-

(a) The utensil grade stainkss steel imported in the form 01 bars, 
rods, flats and billets (300 series) is sold by SAIL at the 
administered prices as de~ermined by the ll1&itoring and 
pricing committees under the chairmanship of Chief Controller 
of Imports and Exports. 

(b) For stajnJess ~tecl items faIling under the 400 series ::Ictual 
C&F prices plus service charges are charged as approved by the 
Pricing Committees, 

(e) In l'CSpect of best resistant liteel items used for manufactllre of 
car . valves, SAIL i.9. authorised by the Pricing Committee to 
work out the prices for such items on the basis of C&F price 
plus their usual sErVice margin, provided the enduser of the 
materia) Is certified by the .Sponsoring Au',hority. 

Insurance 
44. The Committee enquired as to whose obligation was it to have 

insuranCe cover for the good$ imported. They were informed by Director 
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(Commercial) that SAIL asked the parties concerned whether they had 
it kml the insurance cover or not and they en~ured that insurance is 
covered. Whenever SAlL covered the insuranoe, charges were recovered 
from the parties. 

45. It was, however, noticed that in certain cases, the insurance cover 
for items imported was not taken. In one of the caw in 1979 the material 
valued at 5.87 lakh dollars was to be sold on high seas basis to the HEC. 
The suppliers stated that they had sent cable advice of the shipment dJmct-
ly to HI:C and also to the port office of SAIL. As BEe wanted credit, 
the maner was under correspondence. In the meantime the vessel sank 
and insurance cover was .not obtained. The payment had not yet been 
released to the foreign suppliers. 

46. Asked whether any responsibility had been fixed for this lapse, the 
Chairman statl~ct "In a public sector unctertaking such a failure cannot and 
should not b.: ignored. When I made an enquiry, I was told tha!£ no 
charge sheet had been iSliued, no inquiry had been conductcll. I have 
onJ..:!l'et\ for one ... " 

G. Direct Import by users 

47. The Committee enquired whether th~ end-users were also allowed 
to import direct the canalised items of Steel. The SAIL slated in a note 
that No Objection Certificates in respect of canalised items were being 
issued in exceptional cases as under to enable the end-users to obtain 
their requirements expeditiously against direct import licence. 

(a) Where the number of items involVed arc many and quantity 
required per item is also small, and where i'r is difficult for 
SAIL 10 obtain quotations against ~uch enquiries. 

(b) Where the e"_d-users by virtue of their terms of collaboration 
with overs~as suppliers have to .import certain types of special 
raw materials only from their collaborators. Here again 
quantities involved arc aenerally very small. 

(c) In exceptional cases, on feqlJest from Government Depart_ 
ments like Department of Atomic Energy. Public: Sector 
Shipbuilding units, SAIL have agreed to issue NOC for direct 
i",port for small quantities of eanalised items where SUdl 
materials are required to meet the matching requirements. 

(d) Where the importers such as Government Departments 
Department of Atomic liQergy, Ordnance Factory etc. hav~ 
special arrangements for supply of materials from specific 
ove~cn" sources and would not like to procure the materials 
from the oLher suorces. Here alain the quantities involved 
ar~ g~nera]]y ~ry small. 

(e) In cases where items were deeanalised during th ~ middle of 
the year. 
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(f) Certain types of Stainless Steel (Series two) and other catego-
ries not available indigi:nously. No Objection Certioclltes are 
issued in terms of Public Notice No. 29 dated 2-6-79 issued 
by Chief Controller of Import & Export. 

48. Besides the above, import policies for the years 1978-79, 
1979-80 contain provisions under which the actual users can also obtain 
direct import licences which aro mainly a's under :-

(1) Advanc~ import licence for export oriented units. 
(2) Licences to the actual users where canalising agency generally 

failed to service the demands within ~tipulated period. 

49. The Committee were a1so informed, that recently on account of 
heavy shortfall in production of HR coils, in a meeting held on 15-1-81 
in which representative of Department of Heavy Industry, Steel, SAIL, 
JPC and VG'ID participated, it was agreed that SAIL could issue No 
Objection Certificates subject to the fol1dWing conditions : 

(a) The total quantity for which such 
would not exceed 150,000 tonnes. 

NOCs would be issued 

(b) Thcsl~ would be allowed only in respect of the requirements 
uptn May, 1981. ]n other words, the shipments in respect of 
sur.h cases should be made before 'the end of May, 1981. For 
this purpose, the registration already made with SAIL indi-
cating the requirements upto May, 1981, would be first con-
sidered and cleared. If any balance out of 150,000 tonnes is 
left, these would be considered against further registrations 
on a "first conie first served" basis. 

(c) SAIL would also indicate the ceiling price for purpose of these 
imports. 

50. The minutes of the meeting were sent to Director (Commercia]) 
on 22nd January who participate in the meeting on behalf of SAIL. 
However. SAIL Else issued a tender in January for import of a lakh lonnes 
of HR r.oiIs. As regards the reasons for it, the Chairman SA IL stated in 
evidence: 

"A meeting was held on 20th January. in which the issue or 
NOC was discussed in general terms. People Were pressin~ 
them to give them a NOC. If we give the cer'rificate, it will 
becomt: a precedent lind there will be a spare of furth(~r appli-
cations which cannot be rejected. At that meeting on 20th 
January. I decided that fl would be better for us to strea-
mline the procedure so that we do not delay in making 
purcml's':s and that we should not give the NOC. 

I must confess that on that very day of 20th Januarv I was. 
not knowing the fact that the SAIL and the Ministry of 

Heavv Industries had already taken a decision to issue 
NOC." 
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51. The Ch,a,irman SAIL also informed the Committee. that thereafter 
he came to know of the decision of the meeting on 18th Febx:uary a~d he 
took up the issue with the Ministry that it would not be .the ngh~ thing to 
do but on the ground that the Government stood comnutted to It, he re-
lcnt~d. . 

51. Asked 1!S to how is it that Direc'10r (Co~erclal) wh~ was pres~nt 
at the meetlDg of the Ministry on 15th January dId. n~t apprISe the Ch~lr­
man of decision the Chairman SAIL stated : "ThIS IS our system which 
is wrong. 1 ad~it. 1 have request~d the Mini.stry th~t the CMO Or~ni­
sation being umkr SAIL and I belOg the Chairman, 10 all these meetlOgs 
what they talk and the decision they take should come directly to me so 
that I can depute the people and 1 get the mim1tes of the meeting and 
they have promised that they will do it." 

53. Asked about the reaction of Ministry to the fact that Director 
(Commercial) did not inform Chairman about the decision ot the inter-
departmental meeting, the Secretary of the Ministry stated in evidence : 

"We arc .110t able to comment on it. So far as this Ministry is con-
cerned, Mr. Kaza represented SAIL. We cannot liay anything 
about the line of communication between him as the Director 
Ilnd the Chariman of SAIL." 

54. Asked ~.bout the position in regard to the tender floated, the re-
presentative of SAIL stated that they had received tenders from 20 parties. 
If they had pursued negotiations, they could have importl!d about 1.5 
lakh. tonnes. Most of the tenderers had agreed to ~iV'e deliveries. during 
April, May and June. However, in view of the deciSIOn taken to issue No 
Objection Certificates the matter was not pursued. 

55. In reply to a question the Committee were informed that hadSAIL 
imported HR Coils under back to back scheme instead of issuing No 
Objcc~io!, Certificate SAIL would have collected' about Rs. 75 lakhs AS 
commIssIon. 

56. The Committee also enquired from the Ministry whether in any of 
the quarter~y review meetings which the Ministry had, SAIL. was asked 
to take actIon to meet the demand for HR coils before taking d~cision 
to allo~ N~ Objection Certificates. The Joint Secretary of the Ministry 
!ltat~d m eV1~ence t~at on 18 November, 1980 there was a Performance 
ReVIew MeetlOg on unP?rt-export and distribution problem of SAIL. The 
relevant portIon of the mInutes of tlJAt meeting were: 

"The ~ess~n to be I.eam.t was th~t there was need for greater expedi-
hon.In arranging !mports In a Si:lU~tion where indigenous pro-
ductIon was sufferIng because of &erIOUS constraints." 

J~ this context mention was also made of the n~d to simplify short 
term Import procedures for Back-to-Back imports. 
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57. Asked ahout die action taken by SAIL on the decision taken on 
15th November, the witness stated : 

"On the 15th November, what was discussed and recorded was 
communicated to SAIL. They were oot able to gear them-
selves up so much so that the industry and the d~hcr adminis-
trative Ministry came up with the complaint that their facto-
ries were closmg." 

SIS. In r .:ply to a ques'don, the Secretary of the Ministry conceded that 
one of the reason I' for canalisation of imports under B.B. Scheme was that 
when there was canaJisation, there would be little scope for corruption. 
black marketing, profiteering and under-invoicing. 

H. Import of 25,000 tOnnes, of H.R. Coils from France 

59. The Committee examined in detail the case of import by negotia-
tion 25,000 tonnes of H.R. Coils from Daval, France against P.O. 3798 
dateJ 22-10-80. 1 hI." value was US $ 75 lakhs. 

60. In July 1980, SAIL had registered demand for H.R. Coils for 
48,O(){) tonnes. A tender w.as issued on 29th July, 1980 for 50,000 tonnes 
with quantity variation of plus or minus 30 per cent. On the basis of these 
!Lenders orders were phtced for 72,000 tonnes of H.R. Coils on thre~ parties 
in September, 1980 at prices ranging from 323 to 330 US dollars per 
tonnes, for shipment to Bombay, Calcutta and Madras. 

It was stated in a note recorded by GMM that -
"after the finalisation of the above Order Japanese !:uppliers ap-

proached us verbally requesting to accept about 5000 MT of 
HR Coils to Calcutta at the same prices at which contract 
had beeo finalised by us, R.S. Ihaveri & Co., Agents of 
Daval, France informed that they can offer about 40.000 MT 
at CF price of $ 300 for Bombay. As this Was lower by 
ah'out $ 23 per MT they were asked to give '[he offer in 
writing". 

61. A letter No. RSJ/KMG/80 dated 19-9-80 was received from 
MIs. Jhaveri. The letter while referring to the personal discussion which 
Mr. R. S. Ihaveri had with Mr. Subramani,a,m (GMM) confirmed the offer 
of the company for 25000 MT"HR coils @ US Dollars 300 per MT C&F 
Bombay with interest at 11 per cent per annum extra for 180 days credit. 
The quotation was valid for acceptance till 6 P.M. on 19th September. 
1980. 

tS2. The Committee enquired from GMM a!l to when did he re~eive 
this letter. He stated: 

"1 was in Bombay on 19th and 20th September, in connection with 
a meeting with the Director, Commercial to discuss. home saJeg, 
export problems and clearance of "tock. I reached Bombay, J 
think in the morning on 19th. This letter was handed over 
to me at Bombay in the afternoon." 
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63. To an enquiry as to why the ~ffer was reduced by the party from 
40,000 tonnes to 25,000 tonnes, the wItness stated : 

"The party is free to sell the material to whomsoever he likes. 
There are tube niakers who regularly import J.or the advance 
production. They might have booked contract directly and 
sold the material to other J>\lrties." 

64. The Committee enC{uired as to how Mis. Ihaveri were able to 
offer lower price than recerved earlier in tender by SAIL. The AGMM 
~tated that there was the so-called London Committee. It consi.sted of 
:the EEC Group and Japan. They llad formed a Cartel. Any tendt'r 
which was issued by anybody was di~cussed by them there in the meeting. 
They decided who should partil,;;ip.a.te as well as the quantity among them-
selves. When tenders were not issued, the manufactures were able to 
quote lower pflceS. 

65. As regardc; the validity of offer being so short the witness stated : 

"Because of the London Committee, he did not want to give an 
offer of extended validity. He discused the matter with our 
AGM also. We asked him to extend the validity." 

66. To a question whether the matter was discussed by GMM with any-
body else before asking for extension of validity, he stated that both he 
and AGM came out of the meeting and discussed the matter together. At 
thale time CFA could not come out because some matters relating to 
Finance was being discussed. He asked the party to extent! the validity 
and to reduce the price further to the extent possible. 

67. In reply to a question the GMM also informed the Committee that 
he did not put the initials on the letter received on 19th, nor was it re-
corded in the dak register because 'we wanted the transaction to be kept 
confidential'. Asked whether there were any other such casts where such 
letters wcre not recorded he said, "I don't remember any C<lS\! except this 
onc." 

68. To a qucstion to GMM whether there was any evidence to show 
tha: he had asked for extension of time, he stated "excepting ora) discus-
sior. there is no evidence. But while putting a note for approval I referred 
to the discu~sion we had." 

69. Asked as to when was !Lhe letter extending the validity was receiv-
ed, the GMM ~tated that it was on 20th September, when the meeting was 
over. Thereafter a note was written in hand by him and &ubmitted to CFA 
on the ~.ame eV'ening. 

. 7~. Asked ahout .the action taken by CFA, the GMM stated "he appljed 
hIS mlDd. We had diSCUSSed the matter (':trlier and after going through the 
note he recorded,-

"Orders may be issued subject to reconfirmation in the usual manner 
and we may inform the Chairman." 
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71. The Committee also enquired whether the note was put up to AGM. 
The GMM stated :-

"He was on tour to Calcutta and subsequently went on leave. I hlve 
written in the main note th£l.t the AGM and CF A had agret'd. 
AGM was not there on the 20th." 

In reply to a question the AGM, however, stated: 
"I have not seen it, but I \\0$ in the know of it. I was present when 

the discus~ion took place with the representative of the Company. 
Mr. Jhaveri. He sho.wect me the letter in Bombay. After discussion 
we thought it was a good deal, because the price was very )\)w. 
I left on the 21st morning. How the note did not come to me 
and I did not sign it, I would not be able to tell you." 

The AGM also lOiormed the C~mmittec that he went on leaVe on 1st 
November. 

72. The letter of intent was bued on 22 ... 9-80 followed by purchase 
order on 22-10-80. 

73. It al~o transpired during the examination of SAIL that the GMM 
who conducted negotiations for this deal was Additional Financial AdViser 
but was looking after the Imports an!1 Exports. It was in pursuance of an 
order issued on 31st July. 1980 by AGM (P&MD) that he was asked to 
look after the work of Import/Export contracting and to exercise the powers 
delegated to GMM (E&I). 

74. Asked about the reasons for it the Director (Commercial) stated "I 
have put Mr. Subra,maniam in charge of marketing in July. I did it because 
of the background of experience he has got in the import work in the HSL 
for number of years .... That is why I ~hifted him from his finance duti~s 
to the marketing dutie~ and when I shifted him, he did not perform any 
financial duties." . 

75. Asked whether Director (Commercial) had powers to appoint AFA 
as GMM, Chairman. SAIL stated: 

"These orders were objected to by me. I said the orders regarding 
work distribution should have relevance to the designations 
people had." 

He added: 
"It is not his privilege at that level to appoint him, but T must also 

tell you that this power has been taken over by me after I became 
the Chairman becaUSe I thought that this Company is an operating 
company and not a holding company and therefore, powers of 
transfer and promotion of people above the Superintendent r<lnk 
vest with me. Many of these powers were delegated. Earlier this 
power was not with the previous Chairman." 

76. The Committee also pointed out that in the statement of Delegation 
of Powers furnished to the Committee there was no reference to delegation 
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of the power to GMM to negotiate a purchase without inviting tenders. The 
Chairman, SAIL stated: 

"I have had occasion to go into it namely the type of d~legation of 
powers to the Director (Com.mercial). It is.a negative delega~on. 
Now it ha~ come to my notIce that the DIrector (CommerCIal) 
had given away this puwer down below which is not correct. I 
had Ilsked for a review to be made. We will have it reviewed." 

77. From the n:lte<; furnished by SAIL in regard to delegation of powers 
it was noted that on 17.9.80 Director (Commercial) proposed inter alia 
that 'the (jM/A(jM'~ will exercise tht! powers of Director (Commercial) in 
regard to matters in their respective area of work. This will be in modifications 
lind su~rsession of powers delegated to them in earlier orders.. In regard to 
matters having financial implication<;, tlie delegated powers will be exercised 
in consultation with the concerned Additional Financial Adviser.' 

78. The' C.F.A. recorded thereon that very date that 'Director (Com-
mercial) may delegate the powers to (1M I AGMs as proposed. However on 
19-9-80, AGM(P&Ms) recorded that CFA informed from Bombay on 
19-9-80 that this may be issued only after the issue of Board of Directors! 
minutes. Again on 23-9-80 he recorded that AGM (GVS) informed ~hat 
Director (Commercia\) informed him that minutes have been issued hence 
this order may be it:sued. This was discus5ed in COM meeting on 23-9-80.' 
The orders delegatin!! powers to GMS! AGMs of the CMO were accordingly 
Issued vide office order No. CMO/COM/4/80 on 26-9-80. 

79. During the course of evidence, the Committee enquired as to when 
was the meeting of the Board held and when were the minutes of the meeting 
of the Board issued. The Chairman. SAIL stated that the Board decided to 
delegate powers to Director (Commercial) at their meeting held on 9th 
September. The Minutes were. however. issued on 6th October, 1980. 
According to this the Director (Commercial) was delegated full powers inter 
alia in all cases of l~ommercial matters pertaining to import of steel other than 
any contracts and commitments for purchase of materials in.volving a pel'lod 
longer than one year and of a val!.!,! exceeding Rs. 500 lacs in eac'h cas·~. 

80. To a question that in such a case, did not the validity start from 
6th October, the Chairman, SAIL stated: 

"The fact remains that in casf'· the members of the Board know that 
a following decision has heen taken, then certainly they obtain 
mental frredom of actin!! in that Direction. But till soch time 
it is officiaUv announced the previous delegation of powers would 
hold good." 

'81. Asked about the reasons for delegation of all powers relating to 
purchase, tenders etc., the Director (Cl'mmerC'ial) stated: 

"Purchases are always considered by a Committee of officials. They 
come to conclusions and at no time in my experience I have 
interfered with the decisions of the Committee." 
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. 82. Asked whether the Chairman was informed about the extent of 
delegation of powers, he stated : 

"Chairman's approval was not rcquired for my sub--dekgation and 
it was not necessary that I should inform the Chairman that J 
have sub-delegated my powers like this." 

In this cODDeCtiOD, Chairman, SAIL stated : 
"When I came to know aLout ii, I discussed the matter with him 

and I bad issued orders that it should not happen that most of 
the purchase decisions should only be taken at a junior level 
by a Committee. While a C(lmmittee's decision of a purchast! or 
a sale is a good safety power, even the delegation of power does 
not mean complete surrender of all your responsibility. That was 
my view. But Mr. Kaza has his own views, but I disagreed with 
him, and I am now is'iuing an order regarding delegation." 

S3. As regards the purchase the GMM recorded in the file on 21-10-S0 
that 'Chairman has accorded approval on lS-10-S0.' The Committee enquired 
whether it was necessary to get Chairman's approval, the GMM stated in 
evidence 'Not necessary'. Asked as to why did he then get his approv.ll, he 
stated "it was 'ex-post-facto'." Explaining the position, the Chairman, SAIL 
stated :-

"While they had placed the orders, i.e. letter of intenton this pnrty, 
they also tried to seek a very important permission to do this 
sort of a personalized negotiation. I have my strong reservations 
on this, and I said that firstly, this was violative of the tender 
procedure. And I had also indicated that in case we had to do 
it, we, should ,formalize it in a proper manner. On this. there 
were 3 notings, and I had said· that in case you were goin~ in 
for a tcnder aDd trade with cartels, you must find a method fC'r 
doing it. I said: before you place an order on a second par~y 
on the basis of a private negotiation, you must give a 4S-hour 
notice to people in the list, so that the lowest tenderer shnuld 
match the price and there is no violation of the tender documents. 
You she-uld first give an opportunity to that party, to match the 
price. When this carne to me. they said : we have already commit-
ted about a month earlier. to one party. And I think it had 
reference to the Jhaveri case. 

"I said : If you have committed and placed an order. I am doing it 
ex-post-facto. But no further action of this nature should be dc'nc 
till such time as things. are formalized. I have my rigid views on 
this. I wanted to be flexible, but I thought it was better to for-
malize. I thought this. freedom would do no harm. To prevent 
this as a policy decision, I had objected to this; but I had given 
it ex-post-facto sanction, a~ a commitment had been made. 
nlere W3!> an order. There is again re-confirmation. It was not 
known t(l me ; and in any case it was an ex-pos .... facto approval. 
as proposed now, and as approved by me. The fiJe should have 
come back to me indicating that it was not an ex-post-fa~10 
approval, and that r might kindly approve the placing of fhe 
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order. Since the file did not come to me, and since the matter has 
come before COPU, I understand that it was Letter of lnwnt 
first and re-confirmation later. My objection on this was already 
recorded strongly. It should have come back to me." 

84. In reply to a written question before evidence .as to .ho~ many ti~es 
thl: officers of the SAIL or of its CMO undertook foreign tnps 10 connection 
with the import of sh'el materials, SAIL had stat~ tha~ "during ~ 980-~1 
no visits abroad have been undertaken by SAIL officers 10 connection ':Vlth 
import of steel materials. During the course o~ ~videnc~ ~f reprcsental1ves 
of SAIL it, however came out that GMM had VISited Pans 10 October 1981 
and had discussion with Mis. Daval in connection with the Purchase O~der 
for import of H.R. Coils placed on then:. Similarly Director (Commercial) 
also went to Bulgaria. Asked about th..: purpose of visit. Chairman, SAIL 
stated :-:--

"I had gone personally to deal with the problem of Kudremukh 
concclltratrs and the expor~ of ingots and slab!.. When the i~sue 
was raised that they wanted to sell some steel to us and they 
showed some interest, I said that I would go to Rumania and 
they (Shri Kaza and Subramaniam) would follow up with the 
other t:ountries. Therefor..!, that is the reason why they had gone 
to Bulgaria." 

85. As mentioned earlier one of the considerations for placing the order 
by negotiation was !>tated to be that the price was very attractive. Howcnr. 
after the offer was received from M/~. Jhaveri there were also other offers 
received from several other parties. For instance, MIs. Kalinga Tubes Ltd. 
forwarded on 3rd October, an offer from Mis. P. L. Bhatt & Co. 
on behalf of their principals in West Germany offering 20,000 M.T. ot H.R. 
t:::oils at the rate of DM 558 (equivalent to US $ 310/- per MT) with 180 
days interest free credit and reque~ted SAIL to place purchase order on this 
party. As against it, the offer of MIs. Jhaveri with credit facilities was at a 
price of US $ 31SI- per MT as mentioned in the following note recorded 
by them on a letter received by SAIL on 4-10-1980. "We agree to book 
additional quantity of 10,000 MT of H .R. Coils at price of US $ 3151- MT 
C&F Bombay inclusive of credit facilities of 180 days from date of B/L. 
Other terms and conditions same as of your letter of intent for 25.000 MT 
dated 22nd September. In case of L/C at sigh prices are US $ 200/- MT, 
C&F Bombay.' 

86. The Committee enquired as to why the offer of Mis. P. L. Bhatt 
was not considered. The GMM stated in evidence: "We got the letter on 
the 7th October. On the same day its validity also expired." Asked whether 
they could not be asked to extent the validity the witness stated in evidence 
on 27-2-1981 that the party was asked orally on the 7th itself to extend it 
and he said that he would try but he did not extend it later. It is, however, 
noticed that the lette~ of MIs. Kalinga Tubes clearly mentioned that 'even 
though the validity of this offer has been stipulated as till 7th October, 1980. 
the party has discussed and confirmed that extension of validjty date upto a 
reasonable perioe! is acceptable to them'. The Chairman, SAIL also conceded 
that 'the offer was not over' on 7th October, 1980. 
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87. It was also stated by GMM that taking into consi~leratjl)ll the State 
Bank at India !::.xcbange rate the offer of MIs. P. L. Bhatt @ DM SS8 did 
Dot woltt out to $ 310· as Mated in the forwarding letter of KaliDp Tubes 
Ltd. It Willi, howe\lCf, noticed that in KIlother offer dated 3-10-1980 ~ved 
from Trade & Marine 6France) the price mentioned was '317 us dollar or 
PM 574'. Calculated 01' that basis the rate of DM 558 works out to only 
US dollats 308. 

88. In a nOle received from SAIL ~kr the evidence on 27-2-1981, it 
wu, however, stated : 

"The offer of MIs. P. L. Bhatt & Co. givcJ1 at the request of MIs. 
KuliDga Tubes Ltd. at D~J 55!:! per MT c&F Vizag with J 80 
dayS interest free credit ilJ for specific sizes and thickneu with 
elongation 25 per cent minimum as against the offer of MIs. R. S. 
Jhaveri & Coolpany fOl all the ~izes as per our last tcnder 
and as such not comparable. 

For purpose of evaluation, quotations on cash basis are only tJtken 
mto consideration as the credit terms differ from different sources 
of supply and al; there are greater uncertainties of currency 
nuctllatioDs. " 

89. In a subsequent meetin, of the Committee on 25-3-1981. Director 
(Commercial) stated in this connection: 

"All the quotations which Kalinga Tubes have sent to us arc in the 
natlft"e of a request for tlireet imports which we were not cntL;r~ 
tailling at that time." 

90. The Committee also enquired whether there was any request from 
Gujarat Steel Tubes to i"sue no objrctio.n certificate for import of H.R. Coils 
@ US doUars 285 per MT. SAIL !ltuted in a note that Gujarat Steel Tubes 

. had made a verbal representation ia October, J 980 for no objection certificate 
for import of H.R. Coil at US 300 dollars per MT. 

91. In the note recorded by GMM on 20-9-1980 it was ~tatcd that the 
quantity (~5,OOO tonnes) can be co"ered under hack-to-back or under buffer 
depending on the receipt of the allocation for buffer from Ministry. The 
Committee had called for information on various points re!!ardin~ tho import 
of sleel from the Mmistry on 25th October. This was fl:ccivco pn 14th and 
15th November. In a statement furnished therewitb in regard to orders placed 
for import t1I1der back-ta-back for H.R. Coils in 1980-81, a quantity of 5200 
only was ~hown against this order. A~J,ed to explain this discrepancy, the 
GMM stated in evidence that then: was buffer allocation of 45,000 'onnes 
to be imported during J 980-81. They were expectin~ allocations from DGTD. 
The allocation wac; not received. The order was irutially placed under back-
to-back scheme. After tM letter was received from oom on 24-10-19RO 
tbat "-sed OR our own ju~cmellt we can made allocation. On 15t Ncwemher 
it was cbang'Cd from back-to-back to buffer. It was further clarf1led tbat 
t 9,&00 tonlle~ wall covered undu buffer and 5200 tonnes llDderback-to-back. 

• At the time rffrctual verificntkn SAILintilTlf'ledth,'l 1'I:Cf I'diJ'l~ In Stl'Ie: Btl k· f h'dia 
p '(cln n~ it wC'rkC'11 NIt fl. US dollars 3D. 
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92. Asked as to who took this dcdsion, the Director (COlmncn.:ia\) 
slated: 

"In regard to the back-to-buck ~chel!lc, ?n the 22nd October, we l~ad 
to finalise the matter. I raIsed It WIth the AGM connected WIth 
import~ ar.J exports. He was present in my room at that time 
(on 21-10-80) and Mr. Subramanium was also there. 1 felt that 
when we were getting this item at $ 300, we should take it in 
buffer. I (;ould get it only on back ·to-back scheme as then the 
question of how mIlCh we should give to each party under 
buffer will arise which was not known at the time." 

He further added : "The decision to convert it into buffer was under my 
guidance." 

93. As rcgards the criteria aJoptcrt for allocation of material to tnl:se 
parties either undl.'f butTer or back-to-back. the G.M.M. stated :-

"7 parties wl.'re cold rolling units and they were made allocation .. 
under back-to-back. whereas the remaining 21 parties were a,ll 
tube makers for whom the Ministry of Industrial Development 
made allocations every month. Bascd on their allocation5l, distri-
bution was made to these parties under buffer." 

94. The Committee pointed out that in the anncxllI'c to the Purchase 
Order, 2R groups had been specified and it had heen stated that consignments 
had to be sent sl;paratdy to them. Asked as to whether in the case of buffer 
scheme the enO-users were known. th~ a.M.M. stated that "in buffer also 
to the extent of 80 per cent of the import we link it up with the customers". 

95. Asked whether the approval of the Ministry was required for chang-
ing orders placed from back-ta-back scheme to buffer scheme and vice-versa. 
the Joint Secy. of the Department ~tatcd :-

"If thc decision to shift from baek-to-back to buffer increased the 
quantity of buffer import beyond the quantity which had been 
specified in the sanctioJ) order, then certainly it could not have 
been done without consulting us. If that is done within the 
original allocation of that particular commodity then they need 
not comc to us." 

96. He, however, added that SAIL had been asked to bring out guidelines 
for their internal lISC. The guidelines are to be supplied by the Chairman and 
Board of Directors. 

1. Purcha.v~ of GPIGC Sheets 

97. A total quantity of 26700 lonnes of GP/GC Sheets were nl"o pur-
chased during Apn1-December, 1980. S018 tonnes of GP IGC Sbeet.4I 
were .purchased by GMM by negotiations from Sangyong Corporation South 
Korea, in October, 1980 as the party who had originally booked the order 
backed out. Asked about the reasons for making this purchase, the GMM 
stated in the course of evidence tlrat "There was a registered demand of 
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37,000 tonDeS and JK Small Industries Corporation wanted 1500 tonDes 
immediately. The party had cootracted at 565 dollars per Mff, whereas 
by negotiations, the suppliers agreed to give at 500 dollars. As ready mate-
rial was available, the delivery was taken. . 

98. 11 came Oilt during evjdcllc~ that in a tender issued in Octobl:r, 1980 
the price negotiated by SAIL for GP/GC Sheets ranged 1ro111 480 uoJlars 
to 50S dollars with a proviso thut if the quantity orqercd was Jess than 
5000 tonnes the price would go up by 10 dollars per tonne. Even ex-post 
facto sanction of the Chainnan was not obtained in this case. In this 
connection, Ch,iirmun, SAIL stated: 

"I have referred this case to the CBI because the fach as known to 
you have also come to my notice subsequent to the COPD 
meetings. I had given approval in one case as tX-post facto be-
cause there was a comnutment by the import Department and , 
was convinced that that was the lowest offer as indicated on the 
Jile. Hut 1 am also surprised that this deal has been struck in spite 
of my three notings on the file. I find from the records that a 
letter came to me from the parties who were negotiating. I hac;) 
marked the papers to Director (Commercial). The Director 
(Commercial), it would appear, sent a message to Ca,lcutta that 
we should try to avoid any implications in this. because it can 
become a dispute. Now Mr. SubramaniAfll explains that there 
was an order, the demand was th~re and. therefore, he haSt bought 
this. I do think that there is an element of over-reaction." 

J. Cases IInder investigation 

99. The Commiltce were also informed after evidence that th", purchase 
of j25,OOO tonnes of H.R. Coils from the TrlKle Firm and the purchase of 
5200 toones of GP IGC Sheets from the South Korean Firm are under 
investigation by the CBI and the re~ults of the CBI enquiry are awaited 
and that action if any on the part of SAIL would be taken on hearing from 
CBI. 

100. From a statement furnished te the Committee it is noticed that 
the following cases ha,ve been registered by CBI against employees of Central 
Marketing Organisation during the last 5 ye~rs for sholving favour to privafe 
partie~ or on acwunt of disproportionatt~ assets :-

SI. Cas~ No. and date 
No. 

1977 
J. PE·8/77 dt. 

9·11·77 

2 

Position of the case 

3 4 

Fav,)ur to private par· CDI rccommclluo;d deplIrt-
ti~s mental action. In con· 

sultation with C.V.C, 
m!ljor penalty initiittcd. 
Report orCDI awaited. 
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2 
, --.--'-'--------4 ----

-----------------
J978 
2. aC2/78 dt. 

8-78 

1979 
3. RCll/79 dt. 

31-"·'79 

4. RC·7/19dt. 
26-12·79 

,. 1tC-60/19dt. 
I .... J1-79 

]980 
~. PE4/80 dt. 

24-6-86 

i. RC/24/8Odt. 
30-1-80 

8. ·aC33/8Odt. 
28·7·80 

9. RCS/SO dt. 
25-11-80 

·Non-executive employee. 

Favour to private parties. CBI recommended depart· 
mental action. Major 
penalty bad been initiated 
on lbc advice "r C.Y.C. 
Pr('cecdinp lapsed due to 
superyannuation (" the 
employee. 

PilvOur to private p!lrty. On 12·12·80 were recollUl'lended 
minor penalty to C.Y.C. 
eDI bad recom n,lt·d 
departmental action. 

Disproportionate aS1ICts. CBI reports is awaited. 

Disproportionate assets. CHI report is awaited. 

MiliU.e or official p)sltion CB! recommended depart-
to act favour fcom IXi. mental action. Wo: have 
vate party. recommended major penalty 

to CYCon 11·3-81. Their 
advice is awaited. 

Oisproportionate assets. cm report is awaited. 

Disproportionate assets. CDJ report is awaited .. 

Dispnlplrtionate asSt'ts. CBI report is awaited. 

~. -"-'-"-~ -~-- ...... -,---.-,----"~- "- .. -. 



PART n 

CONCLUSIONS/RECOMMENDATIONS OF THE COMMIT! BE 

In nrder to meet the gap betll6!eu the cleuwnd IlUd indigclllIU.s snpplYt 
large quantities o[ iron aDd steel are allowed to be imported. The IIIIports 

, are mot.tl~ made by SAIL. Certain categories are also directl} allowed to 
be imported by the actwl UBeI'S. The imports by SAIl .. are wader (I) Wer; 
aud (ii) back-tcrbock schemes. The to.. imports by the SAIL are of .be 
order of about 550 crores pel' unum. The bufter Impttrt<; introduced III 
1978· 79 are duty-free and are pooled together with the dome.stic: prodactloa 
for sale at a uniform stockyard price as per the we ~tion. Tbe SAIL 
is tbe canalisng ageoc:y for Imports of the categories of iron and steel DOt 
allowed au be importled direct by the users. Tllese imports arc made ....... 
tbe back-to-back arrangement, which was introduced long ago (1970). The 
materials imported under this arrangement are sold to the users ou the hi. 
seas at the same prke at which each import order is finalised Rnd It sen-Ice 
charge of 4 per cent of the value is recovered by the SAIL, Th(~ Committec's 
examination or tbe imports ond aUocation thereof among the U!it r" rI.',·ulled 
a number of ~hortcomings. 

2 •. ~ imporb are subject to u fore~ exchange ceiling. Tit':! '.:lIte~ory· 
wise quantum of imports under the bufter scheme is settled b~ CovernJl1ent 
in view of the dU'~i exemption on I>'DdI Imports. However. the al1ocDlio;1 of 
imports under the back-to-bac:k MTIIngement -is left entirely to the ~,ArL. 
There UJ'e' 00 polky guidelines in this regard issued by the Government to 
tbe SAIL. An Import Clearance Cell is located in the' SAIL itself. lhe 
user~ desiring imporb through SAIL UDder this am.wgement have to get 
the dear ~ilce or tbe Import Clwranc:e Cell before reJristcring their dt·m~mls. 
The Cell did lIot appear to vt!(;'y the genuil:~uess ,,; the users. Tbrn' was 
not ev"... 8 tcst. ch.!ck of the endl:se of die imported mllteri:.'" It iI>_ 
therefnft'. sorprising tbat th;c Admini1trative Deparbnent did not c:o:'lsicier 
it ncte&ry all these years to issue any. instructioD regarding the checks 
to be eJircised ant' follow-up action to be taken by the SAIL 

3. Ir tel'lllS of import policy / proudare the quantities cleared for imports 
by .fIt.. Intport Oearauce CeU are re', 'ured to be registered with dIe SAIL, 
depositih~ Rs. 50,000 or 2 pcr cen".' of the c.tf. vahl{: wbj('hever is less. 
HO~1!ver. these formaUties are no. sfdd)y observed !R 11111 Cll'SCS. The Com-
mittee note that unrestricted imports of certain ca~f)rje.. of steel have of 
late taken place. In some cases of imports nonnal purchase proCt:d'!Jn!s btave 
not been followed. Purchases have been made OR private negotiations OR 
unsolicited often. These have giyen room for c:enwn dou" regarding the 
bonafides of the purchases. . 

4. The Committee went Info a specific case of imports of 25,000 toanes 
of HR ~eets in coils from a French firm fhroaah an Indian .nt. 'I'Iw 
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J'clc\'ant purchesc order was placed on the firm on 22 October, 19HO.~·hc 
Ch irmt.lD SAIL ioformed lhe Committt.oe tbat he was personally ugmn~t 
PU:Ch~S' on priH,t\! negotiations lind t~t he had to accol'd post-lact~) 
appron." as he thought the order hwI already been ~lace~. However, It 
turned out thut onl)' a letter of inteDt subject to re4:onfi~8llon bad been 
is~ued bdorc the orders of the Chairman were take,~. Incrl!, "as ~1~lother 
case of import of 5018 tonnes of galvanised sheets (rom a South Korean 
firm where no approval of the chairman was soug~t fm·,. T~cre pur~huses 
were preceded by significant changes of officers dealmg with Ill!ports. m the 
C.M.O. of SAIl.... These changes were made by the Commerc!"l Director. 
SAIL, who, according to the Chaia:man. SAIL, . bad no au.thorlj~ to DHlkc 
sllch changes. Though the Commercial Dlrl'ctor IS the top Lxecuhvc fllr the 
CoM.O., he had sub-delegMted ull his powers ill l'egwd to imports to subor-
dinate C).Ucers ewn before the powers were formally delegated to him by 
the Chairman, SAIL. The import from the French firm, whicb was to be 
under the back~fo-back arrangement, was subsequently converted mostly 
ns buffer import. The circumstantial evidences that mainly led the Commith .. 'C 
toentertaio some doubts about the bonafides of the purchase from the 
I<'rench firm were (i) undue secrecy and haste in negotiation, (ii) l&'iY ~IC­
(''essibility of the afficials concerned at a place other tlldn their headquart('rs 
to the Indian agent of the French firm (iii) failure to clarify to tbe Chair-
man, SAIL that firm order had not been placed when "ex-post-facto" 
"onction WilS ginn by him, and (iv) visit of the offici,ll concerned to the 
French firm in Paris after placement of order, though the Committee wrre 
informed that no foreign visit had taken place in connection with imports. 
The Committee did not go into the purchase from the South Korean firm 
In such dr.tail. However, tbev understand that both the cases of purchaSl.'s 
from the French firm as well as from the Korean fiml, are under investi-
gation by the CRI. The Committee would await the 9utcome. 

5. The users g<'fting imported steel under tbe back-to-back arran~ement 
undoubtedly get an advantage, when a comparison is made of the landed 
cost with the open market price in the country. The market price of pro-
ducts of mini sterl plants, rerollers and tr.Idl!rs, which are outside the pllr-
~'iew of the JPC, is not monitored b~ the SAIL., A perD!ial of open mnrket 
prices qlflJted by the 'Economic Times' In the recent Pllst "h(IWS that these 
were much hi~ber than the landed cost of imports under the back-to-Mek 
arrangement. Since there is no check by th~ canalising a~ency. SA'L to 
ensurE' til{lt there is no resale of imported steel thE're is pos'ilbilitv of so-eRllrd 
'US~IS' profiteering, taking ndvantage of the higher open market price. In 
fad, according to reports appearing in the Press there is widespread exis-
tence of bogus lIsers. availability of JPC cafegories of steel in fbe open 
IWlrket at a very hi~h price and a huge difference between the SAIL 'itock-
yard price and the open market price, which is appropriated by the middle-
men, generating nnaccounted money. On the whol!.!, fhe Committee have 
received an Impression that the import mechanism of SAIL is not workin., 
satisfactorily. The Committee. therefore, recommend that fhe back-to-bl!c1~ 
arrangement of Imports sbould be crit1callv reviewed to a~certain whethcr-
this Il!'rnn~ement i~ still relevant and whether the entire imports could bt-
made under the buffer scheme. If it is found to be relevant it should be 
altered in a manncr that It leaves Do room for any malpractice. Detailed 
~Idelines sbould ~,so be ismed to the SA1L inter alia laving 'fIo~m the 
natul'! of cbec~ to bt exer~ed and .the c~terla for allocation of imports. 
In thiS connection the CommJttee also deSIre that the Import Clearance 
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ceU Ijbould be lo(:ated outside the SAIL, preferably in the Department of 
Steel. If it is not possible it sbould be at least located outside tbe CMO of 
tbe SAIL, say, in the head office of the SAIL. The orgllnisulionnl structure 
aDd tbe delegation of powers in the CMO of the SAIL !It-ould 
also be rationalised. Except in very exceptional cases imports should be 
made onJy on the basis of tenders. The Committee further rcoonunend thut 
00 the basis of a thorough review of the present import mechanism in the 
SAIL, Government should also consider seriously the hasic j"sue wheth,-r 
a production enterprise, wbich the SAIL is, should IN nil be entrusted \\ ith 
the responsibilitv of caDalisation of imports. 

6. Though the Secretary, Department of Steel, took the pnsition initiAl-
ly that the imports were canalised throu~ SAIL in view of hulking adnm-
tage, he conceded that the idea was to obviate ID9lpracpces in imports. The 
Committee note that 9 decision has been taken recently to aUow Individunl 
usen to directly import 1.S Iakh tonnes of HR sbeets/coils on 'no objec-
tion certificates' obtained from the SAIL. The Committee '.lflprehl'nd the 
pC'I!liblity of malp"lfctice in allowing such larj!tl-scafe direct im~orts. TIley 
feel that normally tbe import should be only throll~h the clWlalj~jnl-t a~cnc.\" 
and inexceptionftl cases if dillect imports are allowed. SutHcient precaution'! 
should be taken to see tbrat there are no maoipractices. It is unfortunl.llc 
that reportedly the SAn, could not mllke the imports expeditiouslv and 
direct imports of this order had to be allowed which also entnilclJ a loss of 
commis~ion of about Rs. 7S lakhs for the SAIL 

7. In the pnst th(' i"ferwtlonal prices of iron and steel wcri~ hif'!hcr thnn 
dhe S,\IL ~tockyard prices. The D(,~llrtment of Steel has heen hIking "P 
with the Minish" of Finance to ~et cent-per-cent duty I'xempliol1 on the 
buffer imports. The cost of the domesti~ producfion h~vin~ gone lip now 
and tftf.'I'C hei!1~ It P.'ut in the international j,,"O" and steel market resultin~ 
in price reduction, the difterence between tBe c.i.f. price of imports and the 
domestic stockyard price hSili narrowed down sincl' Julv 1980; for som:-
cate~ories the c.i.f. price is 10Wl!'r. It shollid h~~ noted 'bat the s,ockvard 
oriel's ha"e been cOll!iiderably raised in Febroary 1981. In such a 'Iituattion. 
full duty exemption was not warranted. Admittedlv, the CMO of th" SAIl, 
is not sensitive to intemational price movements Rnd t.here has been no 
feedback nn price sltuatiou to the Department of Steel. Thus the Committee 
are left with an impression that there bein~ no effective market I"telli~ence, 
the relevant ~nWl'dlcnt for decislon-makfn2 is cOnSflicl1flUS bV its absence. 
The Committee desire tlmt this lacuna sbould he removed and the scheml' 
of dnty exemption reviewed forthwith. 

NEW DELm : 
April 29, 1981 

- ---_. -- ...... _-- ---. 
Vaisakha 9, 1903 (S) 

BANSILAL, Chairman, 

Committee on Public Undertakings. 
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